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For Regstration çflease. 
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irder 	 17.04.2002 '2 

-o-ifLL2 	_s, 

\ \ 	j s 

Q: 	\- 

Jn oe.ing mentioned, this matter is taken. 
up. 

The Advocate for the ApLDlicant under-

takes to file an E,nglish translation of 

Annexure-6 by tomorrow. 3n the face of the 

said undertaking, subject to filing of the 

English translation of Añexure-6 by 18.4.2002, 

this Jriginal Application be registered and a 

number be given. 

The App lic ant, who claims to have 

certain experience, have offered her candi-

dature for the post of G.D..E.D. 3.P.N. of 

Kumbhr Dharnur4 Branch Post Jffice under the 
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3isam Outtaok Sub Post office, in response to 

Advertisement under Annexure-1 dated 23.11.2001. 

It is the case of the Applicant that the 

3electian process is going on and no final ! 

select list have yet been drawn. Yet on ther 

apprehension that she may not be selected, she 

has approached this Tribunal in the present 

original Applicati.-n. 

(4) Having heard Mr. P.K.Mishra,learned 

Counsel for the Applicant and Mr. A.oseLearned 

Senior Standing Counsel appearing for the 

£espondents and upon perusal of the pleadings, 

thisJriginal Application is disposed-of with 

the direction to the Respondents to consider the 

case of the Applicant (by keeping in mind the 

averments made in the Oriqinal Application and 

the documents enclosed thereto as Annexure' 

before completion of the selection process t 

in question. 

(5) aend copies of this oruer to the 

Respondents(along with the copies of this 

original Application and Annexures) at the Cost 

of the Applicant. Mr. Mishra undertakes to 

file required postages by tomorrow i.e. 18.44.2002. 

Free copies of this order be also given to the 

Advoc1te5 for the Applicant and the learned Senior 

Standing Counsel 

ME.MR(JUDICIAL) 


